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CENTRAL ADWIMISTRATIVE TRIBUNAL. aABftLPUR BENCH, 3ABALPUR.

Original ApBltcatlon No»871 of 2003

3abalpur# this tha 18th day af Oacambar, 2QQ3

Hon'ble Rr, W.P. Singh, Vice Chairman
Hon'bla Rr. G. Shanthappa, Judicial Rambar

Rra. Neeta Shrivastava,
U/o Sri Girish Kumar Shrivastav/a,
aged about 42 years, Senior
Accountant, Office of Director
of Accounts(Po3tal G.T.B*
Complex, T.T. Nagar, Bhopal 462003 APPLICANT

(By Advocate - Shri S.K. Nagpal)

VERSUS

1. Unian of India*
Through: The Secretary,
Rinistry of Communicatiana,
Dapartmant af Past, Dak Bhavan,
Sansad Rarg, Nau Delhi.

2. The Director General
Department of Post, Dak Bhavn,
Sansad Rarg, Nau Delhi.

3. The Chief Post Raster General,
RP Circle, Dak Bhavan, Bhopal

4. Dir«:feor af Accounts (Postal)
GTB Complex, T.T. Nagar,
Bhopal 462003. RESPONDENTS

ORDER (oral)

By R.P. Singh. Vica Chairman -

The applicant has filed this OA seeking a direction

to quash tha order dated 29.8.03(Annexure-A-1)•

2. The brief facts of the case are that the applicant

is working as Senior Accountant in the office of Director

of Accounts(postal) Bhopal. Shs has b8®P transferred

vide impugned order dated 29.8.03 in uhich all 57 officers

have been transferred from Bhopal to Chhati^garh Postal

Accounts Circle at Raipur. The grievance of the applicant
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«.tyinrt a<3 Assistant Gratl8"'IIi
is that her husband who is working
i„ np Stat. Go«.rn».nt, Exdaa Oapartaant. cannot ba
tranafarrsd out of tha State,a, b. baa baan allbcatad tb
State of nadbya Pradasb. Tba applicant baa aub.tttad
tnattba. l-pupnad order of bar tran.far fro. Bbopal
to Raipur iaauad by tba raspondanta, will cause let
0, probla.a to botb/tba. and tbalr cbildran. Sba ba.
further aub.ittad tbat aba baa alab giuan bar option
to ra«.in in^V b.P. at Bbopal Region but bar raguaat baa
not baan conaidarad by tba raspondanta. Aggrieved by
this aba baa filed this OA.

Heard tba learned counsel for tha applicant.

The laarnad counsel for tna applicant states tbat
tba husband of tba applicant baa bean allocated the
State of Radbya Pradaab in Excise Oapart.ant and ha cannot
be tranaf.rrad to tba State of Cbbatiagarb. Ha baa also
stated tbat tb. appUcant is victi. of Gas iaakage
tragedy of Bbopal and aha is suffering fro. tba gas
probla. and is under treatment at Bbcpal Hospital.
Ha baa also drawn our attanton to the letter dated
4/6-12-01(Annaxur.-A-6) iaauad by tha Gbvt of Radhya
Pradesh which atipulataa that on tha raorganlaation of
State of R.P. and Chhatiagarh, amployaaa uill be allocated
the State in accordance with their own option. Ha has
further aub.ittad that these guidalinea are issued by
the Govt. bf Radhya Pradaab and are in accordance uitb
tha guidalinea issued by tha Govt of India, Riniatry
of Pirsonael and Training.
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4. W« have considered the submissions made by the

learned counsel for the applicant. In the case of
transfer, the Hon'ble Supreme Court has laid down that

the transfer is an administrative matter and should
>

not be interfered by the Courts or Tribunals unless

the transfer order is in violation of statutory Rules or

is malafide. In this case ue find that the transfer of
the applicant from Bhopal to Raipur has been done in
pursuance of creation of frieu^circle in Chhatisga^.
State it is not a violation of any statutory Rulefctu,

cJt^'^^lafida. The learned counsel for the applicant
has submitted that the representation dated 8.9.2003

(Annaxure-A-3) is pending before the respondents and

they have not yet takin. any decision.

5, In the circumstances ue find that it will be

appropriate to direct the respondents to first decide

the representation dated B.'9.03(Annexure-A-3) of the

applicant and also treat this OAa^part of the
representation. The respondents are directed to

decide the representation by a detailed speaking and

reasoned order within a period of 2 months from the

date of receipt of copy of this order. A copy of the

OA be also sent to the respondents alo«tng with this

order. In case the applicant is not relieved, o^he will

not bo disturbed from the present place of posting

till her representation is decided by the respondents.

The OA is disposed of with the above directions.

No costs.

Sing(G(.^hanthappa) (M,
Judicial nember V/ice Chairman
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